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(d) any other matter required to be
recorded in the Nistar Patrak by
or under this Code.

236. Provision in Nistar Patrak for
certain matters. -— In preparing the
Nistar Patrak as provided in Section 235,
the Collector shall, as far as possible,
make provision for —

(a) free grazing of the cattle used
for agriculture;

{b) removal free of charge by the
residents of the village for their

bona fide domestic
consumption of —

(i) forest produce;

(ii) minor minerals;

(c) the concessions to be granted
to the village craftsmen for the
removal of the articles specified
in clause (b) for the purpose of
their craft.

237. Colleetor to set apart land for
exercise of Nistar rights. — (1) Subject
to the ° rules made under this Code, the
Collector may set apart unoccupied land
for the following purposes, namely, —

(a) fortimber or fuel reserve;

{b) for pasture, grass bir or fodder
reserve;

{¢) for burial ground and cremation
ground;

{d)} for gaothan:

(e) for encamping ground;

()  for threshing floor;

(g) forbazar;

(h) for skinning ground;

(i) for manure pits;

() for public purposes such as
schools, play grounds, parks,
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Code, the Collector after securing the
land mentioned in clause (b) of sub-
section (1) to minimum two percent of
the total agricultyre land of that village,
may divert such unoccupied land ag
mentioned in sub-section (1) into abadi
or for construction of roads, state
highways, nationa] highways, canals,
tanks; hospitals, schools, colleges,
Goshalas and any other public utility
Projects as may be determined by the
State Government:

Provided that the Jand set apart
for the purposes mentioned in sub.
section (1) shall not be diverted and
allotted to any person for agriculture
purpose. ]

1 [(4) When it becomes indispensable to
divert the land set apart for the purposes
mentioned in sub-section (!) for such
development and infrastructural projects
which are owned or approved by the
State Government but not covered under
sub-section (3), the Collector, after
satisfying himself on alternatives
available and also on obtaining land of
equivalent area for fulfilling the same
nistar rights from the concerned project,
may divert the land for such purposes
by passing a reasoned order to this
effect.]

I Deleted by Act No. 42 of2011.
2. Substituted by Act No. 42 of2011,
3. Inserted by Act No. 42 of 2011,
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